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IN ThE CaTTRAL AMINISTiVE I2UNAL 
CU TTACIK B VCH tCrJ TTAC!' 

ORIGINAL APPLIcAroN NO, 665 or 194. 

0uttck,thi5 the 7th day of JuU, 2000. 

NAT13AaDAS. 	 APPLICANT. 

VRS. 

UNI)N OF INDIA & ORS. 	 RPOND I. 

MV 

FOR. INSTRLJCTtO'T53 - 
1. 	tiether it be referr1 to the,  reporters or ro 

2, 	whether it be circu1at1 to all the Benches of the 
Con tal AdrniriiStrtLve Tribunal or not? 

(G. NARASIMMAM) 	 (SOMNA i 
M1B ER(3UDICIAL) 	 VICE-CHMAN 



N C EN TRAL ADMIN-ISTRAJIVE TRIBUNAL4 
CU TrAcK B EMC}i :CU TTACK. 

ORIGINAL, APPLICAON N01.665 OF 1994 
~Lac' 	iTi €ti ii 	ji 2000, 

C 0 R A Mg 

tHE HONOU RAB L E MR. SOMNA TH SCM, VI CD-CHAIR4AN 
A N D 

THE HONJ ?JBL E MR. G. NAP.ASIMII7M, M 1B (JUDI CI AL) 

NATABAR DAS,Agea abot 45 years, 
Scn of late Shyarna Das of viii 
sin gad a, p ogIiduapad a Ps/Di s t:Bhad rak, 	,. 	 AppliCan t.• 

By legal practitionecg M satrighana DaAdvoate. 

-VerSus. 

DiVlsicflal. Manager,Scuth Eastern Railway, 
Khurda Road,AVpcVDjst;Khua. 

Divisicnal Personnel Officer. 
s.ith Eastern Railway, 
At/P q/Di st;Khurda, 

ASsistant Personnel Officer, 
scth Eastern Railway, 
A tJPo/DiStgKhu rda. 

Divisional Railway Manager, 
SCU th Eastern Railway,Khurda Road, 
At/Pc/Diat:KhUrda. 

Assistant Ehgineer,SE Railway, 
Khurda Road, AilPcV'DiStglQj..iLda, 

6, 	Permanent way Inspector, 
J,D.ConStr.1Cti0n,SE Railway, 
KhU3.a Road, ArJPo/Dist:Khurda. 

Respondents. 

By legal practitioner: MrD.NMishra, Standing Cc1nsel(Rlys.) 
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MR. 	SOMNA I}I SOM., VI C E-CHAI F4AN: 

in this original AppliCattcn the applicant has prayed 

for a directicn to the Assistant Engineer,South Eastern Rly. 

KhuxY3d Road and the Permanent Way Inspector,J.D.ccnstructicn 

S. E.flailway,Khurda Road for giving appointment to the applicant 

as CasUal labcur and not to terminate his services just after 

the appointment is me. 

Respcndents have filed cc.rnter opposing the prayer 

of the applicant. 

Applicarits case is that he worked as casual Khalasi/ 

Gangman from 3-9-1930 to 23-11-1932 and he was issued with a 

rec ord of service (Ann exu re-i) in which this engagement has 

been recorded and certified by the Permanent WaY Inspector, 

3D CCIStLUctifl,.E.Railway,Ithurda Roi.AppliCant had stated 

that he was aairi engaged. frcm 28.8,1935 to 21.10,1935 as 

per record at Annexure-2.It is stated that after the above 

appointment, he was never given any other appointment&as he 

serio.isly ill and bedridden he cciild not cccitact the Departmental 

Authorities. He  filed representation in January,1993 seeking 

engagement as Casual worker 	and this representation alaig with 

endorsement of the Assistant Erlgineer,dated 29.1.93 is at 

Annexure-4.ApplicantS grievanc.e is that he never receitiany 

other appointment otder and his representatiai was not ccxisidered 

and that is why he has Come u in this original Applicatiai 

with the prayers referredto above. 
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4, 	Respcfldents in their C.inter have stated that because 

of long passage of time of 20 years and nonavailaoility of records 

it is not possible to verify if the applicant was given engagement 

from 3-9-1980 to 23-11-1982. They have also stated that the 

application is barred by limitation because of long passage of 

time and is also not maintainaole because Union of India has 

not been arraigned as a party  thrcugh General Manager of SE 

Railway. The other averments made by the Respondents wo1d be 

referred while ccnsidering the subrnissicns made by the applicant. 

Heat CcUnsel,It has been submitted by Mr.D.N.Mishra,learned 

standing Ccinse1 for the Railways that 	last time the applicant 

got engagement under the RailWaywas 	as Mansocn patroluina 

from 26.8.85 to 21.10.85. Thereafter, in 1986,1987 and 1983,e 

did not turn up and and naturally was not given any engagement. 

Applicant has menticned that as he was seriw.sly ill and was 

b&-ridden in support of this he has given medical certificate, 
1 

he cculd not approach the Authorities for engagement as casual 

worker. It is not for the Departmental Authorities to search c51t 

the applicant and issue the letter of engagement to him.Accordlng 

to the learned Standing Cginsel for the Respondents,departmental 

instructions provide that if a casual labc,.ir does not turn up 

for engagement for two years, then his name is to be deleted 

from the live casual register.Frcffl the pleadings of the parties 

it is nct clear if the name of applicant was ever included in 

the live casual register.After passage of more than nine years 

from his last engagement ml 93 5, the, applicant can not approach 

and lay a claim tha,t because of his engagement in the year 1980 

to 1982 and again in 198 5,he rrust be provided with engagement. 



464 
	

4- 

I L is mnticnd by lamed Standing Cc*.rnsel that the 1ie 

Register is maintained for disengaged casual workers and 

when there is need for engagement of casual workers,perscns 

fran such casual register are engaged.It is also submitted 

by him that at present the lWe register in the caicemed 

wing is fully exhausted.Ir, view of the fact that the 

applicant is a disengaged casual worker ,in case the 

Departmental Authorities engages casual workers and incase 

the applicant applies for the same, then subject to his 

physical fithess and all other ccixlitici-is in accordance 

with rules, his case for engagement shculd be ccnsidered as 

a disengaged casual worker. The other prayers of the applicant 

are held to be withoit any, merit and are rejected. 

5. 	In the result, the OA is disposed of with the 

cbservatiais and directicns made above.NO Costs. 
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(G. NAASIMHN4) 
M43 ER(JUdlCial) 

(s1NiH SaM) 
VI C&..CHI\I 4AN 
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